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Fo i1 pecimem are preserved in 
e cientiftc laboratorie and unlike living 

fs. do not need protection in their 
I environmen.t. 

c) Does not arise. 
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KJII d lMurdered I 
red 

39. SHRI AMAR ROYPRADHAN: 
n the Mini ter of HOME AFFAIRS 

to tate: 

) the number of pc correspondent 
k11ledlmurderedlstabbedllnjured in 
try for tb I st three years; 

(b) the reasons therefor; and 

(c) the steps taken by Government to 
protect their liv s and proper ies? 

TIlB MISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) to 
(c) The State Governments and U Dion 
Territory Administrations are responsible 
for enforcing law relating to the offences. 
No data in regard to press corresponden-
t leditors killed/murdered I stabbed I injured 
in the country for the last three years is 
compiled on all India basis as law & 
order including crime is a State subject. 
The matter has however, been brought to 
the notiCe of ~1l State Governments and 
Union Territory Administrations. 'The 
press personnel can seek police protection 
if they apprehend any danger. 

Resources Mobilisation by States 

2840. PROF. RUP CHAND PAL: Will 
the Minister of PLANNING be pleased 
to state: 

(a) details of the resources mobilisatiOn 
made by twe!lty six States and Union 
Territories during the fiscal years 1981-82 
and 1982-83, State-wise; 

(b) what was the principle involved in 
allocating fund for their plan projects in-
dicating principle in respect of each state; 
and 

(c) what was the basis for reducing 
plan allocation in respect of each State? 

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) A State-
ment giving information relating to addi-
tional resource mobilisation by the State, 
and Union Territories for 1981-82 . and 
1982-83, is laid on the Table of the Houso. 

(b) and (c) The siZe of the Annual 
Plan of each State is determined on the 
basis of estimates of the State's own t;OD-
tribution and the availability of Centrol 
Assistance within the total Central Assis· 
tanCe for the Sixth Plan period which it· 
self has been determined in ' accordance 
with criteria approved by the National 
Development Council. The State Govern-




